
IN THE CENTRAL ADMINiSTRATIVE TRIBUNAL 

NEW DELHI 

C 

C 

DATE OF DECISION  

Petitioner 

for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Responcent(s) / 

CORAM 

The Hon'ble Mr. t 

The Hon'ble Mr. Th 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? /k 

Whether it needs to be circulated to other Benches ol' the Tribunal? 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD 

O.A.No.139 OF 1999 
	

Date or Order:29-9-1989 

BETWEEN:-. S.5.PRAYAGA 	 ..Applicant 

AND 

1. The General Manager(G.M.), 
South Eastern Railway (S.E.Railuay), 
Garden Reach, Calcutta-43 and 2 others 

. .. .Respondents. 

FOR THE APPLICANTS : Neither the applicant nor his Counsel was Present 

FOR THE RESPONDENTS: 	
Y310 	for Railways. 

C CRAM : THE HON'BLE MR.B.N.JAYASIMHA:tJICE,CHAIRMAN 

A ND 

THE HON'BLE MR.J.NARASIMIIA MURTHY:MEIIBER(JIJDL.) 

THE TRIBUNAL DELIVERED THE FOLLOWING JUDGMENT:- 

II 

 

- 	. 	 . 	---- 	- 



To 

The General ianager,(G*M), South Eastern 

Garden Reach, caicutta-'43. 

Divisior%33. Railway qaager(O.R.M)t 
t,jaltair, visakhaPattm_4. 

?

0r508' O??1C0V(O.P)' SE.RlY,Wttt Visakhapatnam- 
Divisional 

S.e.Rai1'Y, 

One COPY to Mr.M.B018<ni&1flB MoorthY, Advocate,49_3527
Q' 

AkkBYY3PB1Gm ,V isakhaPatnam_530015 
One COPY to Mr.P.U.r8Y, SC for Rlys, CAT, Hyderabad. 

One spare COPY. 

II 

II 

0 



'H 

O.A. 139/99 

(ORDER OF THE TRIBUNAL DELIVERED BY HON'BLE SRI B;NJAYA SIMMA, 
VICE_CHAIRN) 

The learned Standing Counsel for the Railways Tas 

placed before us a copy of the letter datea 20-9-89 

addressed by the Applicant herein to the D.P.o., Waltajr 

stating as follows: 

"I have filed the above case on the hon'ble Central 
Administrative Tribunal Hyderabad for acceptjn 

my voluntary retirement from 1-6-88, the date from  
which I am not attending the office. 

The same was, however, not admitted on the Hon'ble 
CAT/Hyderabad for not finalising in the High Court 
of my case in CRP 1931 of 1987. 

Ihave, however, accepted the voluntary retirement 
 

from 10-489 the date from which the Administration 

has accepted my voluntary retirement. i am not 

going further for contesting to accept my voluntary 
retirement from 1-6-88. My earlier claim for 

accepting voluntary retirement from 1-6..88 may 
please be treated as cancelled 

Necessary arrangement may please be made for payment 
of my settlement dues early as directedby the 

Hon'bje High Court, taking my voluntary retirement 
from 10-4agn 

In 
the circumstances, he says that the ApPlication has 

become infructuous 

2. 	
As the applicaflj5 already written to the Qepartment 

not Pressing for the relief he has asked for, this O.A. has 

become infructuous O.A. is disposed of accordingly and 
in the circwTjstances there will be no order 

NPIRASIIA"N MURTWñ 
MEMBER . J' 

oeo 1989. 
/ 
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IN THE CENTRAL ADMINISTRATIVE tRIBUNAL 

HYDERASAD BENCH 

HUNt BLE VIR.B,N.JAYASIMHA :.(V.C.) 
AND 

HONtSLE MR\D.3URYA R\\U:MEMBER 5UOL) 
AND \ 

HUNSLE MRD.K.CHAKRA'UR.TY:MEM LH(M). 
' 	AND 

HUN' BLE fIR.J.NARA5INHAMURIHY:MEMBER(J) 

DATED: 

URDØ7/ JUDGMENT 
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